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By Justice Ashok Agarwal ,Chairman

Present 04, we find iz nothing short et QP
abuse of the process of court. Gpplicant had earlier

instituted oO.&.M
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contained in the pressnt QA. By an order passed on 23.4.9%9
[ennexurs P-28), the same was dismissed. spplicant carried
the matter to the High Court by filing C.W.P. Mo, 1753/9%
which was dismissed summarily by an  order  passed on
lluil"99 at annexure P-31L. Mot being satisfied, applicant
instituted vet anothar 0.4.139%9/2001 which was dismissed as

withdrawn by an order passed on 31.5.2001 st dannexuirs P-1.

Gpplicant bhas theresafter proceeded to Institute the prasent

-

0na  which  in the aforestated facts and circumstances, wWe
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find is hit by the principles of res judicata. fpplicant
cannot be permitted to agitate and re-agitate the wvery sams
things again and all over agéin~ Present O.&.., in  the
circumstancsas, ié gummarily rejectad.
Ibiaps

( ¥.K. Majotra ) (
tiember (&)

Agarwal )
Chairman



